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TAMIL NADU LEGISLATIVE ASSEMBLY

THIRTEENTH ASSEMBLY - NINTH SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU
LEGISLATIVE ASSEMBLY FROM 10" NOVEMBER, 2008
TO 14™ NOVEMBER, 2008

. SUMMONS

Summons for the Ninth Session of the Thirteenth Tamil Nadu
Legislative Assembly were issued to the Members of the Legislative Assembly
on the 31st October, 2008 in S.0.Ms.No. 216, Legislative Assembly
Secretariat, dated the 31st October, 2008 to meet at 9.30 a.m. on 10th
November, 2008.

II. DURATION OF THE MEETING

The Ninth Session of the Thirteenth Tamil Nadu Legislative Assembly
commenced on the 10™ November, 2008 and adjourned sine-die on the
14™ November, 2008.

[ll. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly sat for Five days during the
period from 10th November, 2008 to 14th November, 2008 on the following
days:-

10th November, 2008, 11th November, 2008, 12th November, 2008,
13th November, 2008 and 14th November, 2008.

In terms of hours, the House sat for 17 hours and
44 minutes.
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IV. PROROGATION

The Ninth Session of the Thirteenth Tamil Nadu Legislative Assembly
was prorogued with effect from the 30th November, 2008 vide S.0.Ms.No0.232,
Legislative Assembly Secretariat, dated the 1st December, 2008.

V. OBITUARY REFERENCES

Six Obituary References were made in the Assembly on the demise of
the following former Members of the Assembly on the dates noted against
them:

Serial No. Constituency Period Date of Date on which
and demise reference was
Name of the made in the
Member House
(1) 2 (3) (4) (5)
Tvl.
1 O.P. Pollachi 1977-80 1.4.2008 10.11.2008
Somasundaram
2 D.C. Vijayendriah  Thally 1989-91 30.6.2008 10.11.2008
3 R. Eswaran Vasudevanallur 1985-88 1.8.2008 10.11.2008
(SC) 1989-91
1991-96
1996-2001
2001-2006
4 V. Thangavelu Valparai (SC) 1985-88 9.9.2008 10.11.2008
R. Thavasi Paramakudi 1980-84 20.10.2008 10.11.2008
(SC)
6 P. Mohan Pongalur 1996-2001 7.11.2008 10.11.2008
Kandasamy
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Obituary references were also made in the Assembly on the demise of
the following eminent personalities:

Date on which

Sl. No. and Name Date of reference
demise made in the
Assembly
1. Field Marshal Manekshaw, 27.6.2008 10.11.2008

Former Chief of Indian Army

2. Thiru. Harkishan Singh Surjeet, 1.8.2008 10.11.2008
Senior Leader of Communist Party of India (Marxist)

All the Members stood in silence for two minutes as a mark of respect to
the deceased.

VI. CONDOLENCE RESOLUTION

On the 10th November, 2008, Hon. Thiru R. Avudaiappan, Speaker
placed the following Condolence Resolution before the House:-

On the demise of Thiru. Veera. Elavarasan, Member of the Tamil Nadu
Legislative Assembly :-

“Logylemir LomauL L LD, &\(mLOMmI860LD &L L L6iTmS (OFH GRS
Caimea®Oi&sLL (b, @DGunsmm_lu_‘ﬂsi) g_guljl_ﬂmrrrrea ussflwurmplien s @lesflu LT,
QEwTHMEID QaarramT@ Imarsgl Sy weseaflLn  BUysmTTCar®  LpSiuamL,
sLLaMSSN e smhHmES sl ufler sl mrrg,rr@a‘i]mm Crrsdl  setremflu
tﬂm]g,j&._l_ GsLrs ,r_f,]e‘msuuﬁlsu Guaid mouery eumimbGeimmer S,  off.  @emauraer
Sjeuisst 8.11.2008 gystrmi wsmmeymm GslSufibg @UGUTma HFESLD, o DHEmTemTTS
gy  QemrSmg). TS WMDEUTE, eueny  @UESI  UGHSID  IeIFSLD
GSOLUSSTMEGD TG Sl SThsuTsERSGSn @UGCUTma LIbhe @NhiSmeuLLD
Imsrusmsn Csflelsgs Qarardng.”

The above resolution was adopted nem con after observing silence for
two minutes.

The House was then adjourned for the day as a mark of respect to the
departed soul.
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VII. QUESTIONS

During the Session, 10118 Notices of question were received and
admitted, out of which 220 were treated as Starred questions, 1401 were
treated as Unstarred questions. 30 Starred questions were answered on the
floor of the House. Answers to 800 Unstarred questions were placed on the
Table of the House.

VIIl. PANEL OF CHAIRMEN

On the 11" November, 2008 Hon. the Speaker announced in the House
the following Panel of Chairmen for the Ninth Session of the Thirteenth
Tamil Nadu Legislative Assembly:-

1. Thiru K. Pitchandi

2. Thiru Kuthalam K. Anbazhagan
3. Tmt. D. Yasodha

4. Thiru K. Arumugam

5. Thiru N. Nanmaran

6. Tmt. P. Padmavathy

IX. LEGISLATIVE BUSINESS

During the period, 19 Bills were introduced in the Assembly. All the
Bills were considered and passed. The details are as follows:-

SI.No. Title of the Bill Date of Date of
Introduction consideration
and passing
(1) (2) () (4)
1. The Chennai City Police (Extension to  11.11.2008 14.11.2008

the Chennai City Suburban Area) BiIll,
2008 (L.A. Bill No.49 of 2008)
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2.  The Tamil Nadu Payment of Salaries
(Second Amendment) Bill, 2008 11.11.2008 14.11.2008
(L.A. Bill No.50 of 2008)
3. The Tamil Nadu Municipal
Corporations Laws (Amendment) Bill, 11.11.2008 14.11.2008
2008 (L.A. Bill No.51 of 2008)
4. The Tamil Nadu Medicare Service
Persons and Medicare Service
Institutions (Prevention of Violence and 11.11.2008 14.11.2008
Damage or Loss to Property) Bill,
2008 (L.A. Bill No.52 of 2008)
5. The Registration (Tamil Nadu
of 2008)
6. The Tamil Nadu Laws (Special
of 2008)
7. The Tamil Nadu Value Added Tax
(Second Amendment) Bill, 2008 11.11.2008 14.11.2008
(L.A. Bill No.55 of 2008)
8. The Tamil Nadu Value Added Tax
(Third Amendment) Bill, 2008 11.11.2008 14.11.2008
(L.A. Bill No.56 of 2008)
9. The Tamil Nadu Backward Class
Christians and Backward Class
Muslims (Reservation of Seats in
Educational Institutions  including 12.11.2008 14.11.2008

Private Educational Institutions and of
appointments or posts in the services
under the State) Amendment Bill, 2008
(L.A. Bill No.57 of 2008)



1) (2) 3) (4)

10. The Tamil Nadu Municipal Laws
(Seventh  Amendment)  Bill, 2008 12 11.2008 14.11.2008
(L.A. Bill No.58 of 2008)

11. The Tamil Nadu Land Reforms (Fixation
of CeiIing on Land) Amendment Bill, 12.11.2008 14.11.2008
2008 (L.A. Bill No.59 of 2008)

12. The Tamil Nadu Panchayats (Eighth
Amendment) Bill, 2008 (L.A. Bill No. 60 13 11.2008 14.11.2008
of 2008)

13. The Tamil Nadu Panchayats (Ninth
Amendment) Bill, 2008 (L.A. Bill No. 61 13.11.2008 14.11.2008
of 2008)

14. The Tamil Nadu Sales Tax (Settlement
of Arrears) Bill, 2008 (L.A. Bill No. 62 of 13.11.2008 14.11.2008
2008)

15. The Tamil Nadu Co-operative Societies
(Appointment  of Special Officers)
Second Amendment Bill, 2008 (L.A. Bill 14.11.2008  14.11.2008
No0.63 of 2008)

16. The Tamil Nadu Co-operative Societies
(Third Amendment) Bill, 2008 (L.A. Bill 14.11.2008 14.11.2008
No.64 of 2008)

17. The Tamil Nadu Co-operative Societies
(Fourth Amendment) Bill, 2008 (L.A. Bill 14.11.2008 14.11.2008
No.65 of 2008)

18. The Tamil Nadu Town and Country
Planning (Amendment) Bill, 2008 14.11.2008 14.11.2008
(L.A. Bill No.66 of 2008)

19. The Tamil Nadu Appropriation (No.3) 14.11.2008 14.11.2008

Bill, 2008 (L.A. Bill No.67 of 2008)

X. FINANCIAL BUSINESS

On the 11th November, 2008, Hon. Prof. K. Anbazhagan, Minister for
Finance presented to the Assembly the First Supplementary Statement of
Expenditure for the year 2008-2009.

The discussion on the First Supplementary Statement of Expenditure
for the year 2008-2009 took place in the House on the 12th November, 2008,
13th November, 2008 and 14th November, 2008. Out of 1969 Cut Motions
received 1524 Cut Motions were admitted of which 21 Cut Motions were
moved in the House. Ten Members including the Deputy Leader of Opposition
took part in the discussion. Hon. Minister for Finance replied to the debate.
The Cut Motions were later withdrawn by the Members by leave of the House.
The House thereupon voted the Demands for the Grants for First
Supplementary Estimates for the year 2008-2009 on 14.11.2008.

The Appropriation Bill relating to First Supplementary Statement of
Expenditure for the year 2008-2009 i.e. the Tamil Nadu Appropriation (No.3)
Bill, 2008 (L.A. Bill No.67 of 2008) was introduced on the 14th November 2008
and the same was considered and passed on the same day i.e. on
14.11.2008.

Xl. GOVERNMENT MOTIONS

(1) On the 12th November, 2008, Hon. Prof. K. Anbazhagan, Leader

of the House (Minister for Finance) moved the following motion:-

"That rule 185(2) and 190 of the Tamil Nadu Legislative
Assembly Rules be relaxed and the House do resolve to
transact the Government business before taking up of
financial business today (12.11.2008)".

The Motion was put to vote and carried.



(2) On the 12th November, 2008, Hon. Dr. K. Ponmudy,

Minister for Higher Education moved the following motion:-

Leader

"That this House do extend for another period of six months
relaxing Rule 156 (1) of the Tamil Nadu Legislative
Assembly Rules, the time for presentation of the Report of
the Select Committee on the PSG University Bill, 2008 (L.A.
Bill No. 43 of 2008) and the Thiagarajar University of
Science and Technology Bill, 2008 (L.A. Bill No. 44 of
2008)".

The Motion was put to vote and carried.

(3) On the 13th November, 2008, Hon. Prof. K. Anbazhagan,

of the House (Minister for Finance) moved the following motion:-

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules
which provides that the first hour of every sitting be available
for 'Questions and Answers' be suspended on the 14th
November, 2008 and the House do resolve to transact the
Government business".

The Motion was adopted nem.con.

(4) On the 14th November, 2008, Hon. Prof. K. Anbazhagan,

Leader of the House (Minister for Finance) moved the following motion:-

"That the Tamil Nadu Legislative Assembly Rules 30,
130 and 132 be suspended and the Bills introduced
in the House on today viz: the Tamil Nadu Appropriation
(No.3) Bill, 2008 (L.A. Bill No.67 of 2008); the Tamil Nadu
Co-operative Societies (Appointment of Special Officers)
Second Amendment Bill, 2008 (L.A. Bill No. 63 of 2008);
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the Tamil Nadu Co-operative Societies (Third Amendment)
Bill, 2008 (L.A. Bill No. 64 of 2008); the Tamil Nadu Co-
operative Societies (Fourth Amendment) Bill, 2008 (L.A. Bill
No. 65 of 2008); and the Tamil Nadu Town and Country
Planning (Amendment) Bill, 2008 (L.A.Bill No. 66 of 2008)
be taken up for consideration today itself".

The Motion was put to vote and carried.

(5) On the 14th November, 2008, Hon. Prof. K. Anbazhagan,

Leader of the House (Minister for Finance) moved the following motion:-

"That under rule 25 (1) of the Tamil Nadu Legislative
Assembly Rules, the House be adjourned Sine-die"

The Motion was put to vote and adopted nem.con.

Xll. GOVERNMENT RESOLUTION

On the 12th November, 2008, Hon. Dr. M. Karunanidhi, Chief Minister
moved the following Motion:

"TWSSTY BHIHUSTEN(H  STVSHDE CLors  Glakmes
gjLﬁ]ICpl'j'aiﬁfﬂﬁﬁT ﬁ]néreﬂsman, LeGaLm) Ll.plurj)é]aas'rr Gm@amsTeriLr (Hi
(Plp65& GUTLISY, cﬂqg,g, LoetoTemlledr  smLGSTSHaTTD  SLilflear  &searfleor
2 uflj, 2 emLemLseT f;rggn@m g_g,g;]nsurrg,Lﬁlsusuransu I\ serflear
GOULURISST, GUHDE  GLlpSHeT  6Ter @sm_&aaaasmasaarr(Barrrm
I|sSlEaTTs g{u.lm;_r,rr@&:@aa@j RlelinifgeeT GUTS ﬂ@&ﬂuﬁ]@u(ﬁurny, 183
CrrSSeuin 0T 608 TETUTTSS15 8l &85 Beil&g15
Qs ety (h&EMMT 6.
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@ikhlemeu @'@g;gj Weonih&s &6LTuF 14gun  Cadl
BLSSULULL  Iemensgls &L &LLLQQ‘JEM §Umnmg;9‘,]més1mmlaa

SLOOG el IGHEILLG  @F o Lemumiipar epeid  Siflps
Lﬁmﬁuq&mﬂm 2 UHSHGSL 2 ML mLSESLD 9_rﬂ6mmaa@m UTGISMLIL
QUPBIGLD  HUT(H G]&u_lu_luul_l_rrgnm BUG| USSS5S) 'II,rFI_Ly.GGUGUJ BLg)
o Lemilnbs gifld wesen, Bss HSsn AbgD TSHYD QeSS
S6UT6T0f (5L Omepemats Hler& @)L Hap&dgemmd ol L
Qarhousdom Gu;, @rHut  Currdar 2 FealiyLer  @emkmas
sllpFeEpssTear o qorel, 26, WL Gumetn  Swmeudul
Qummersemar,  SUlPSESHOI M, OCFehFameas smsn  GuTeTn
gintss gmuiyselar amilors o) mausHCnTD  ereflab;
IRTHERSS @Ihg 2 gallser WG CuTgTeaTsae.

Sjeuiseflsor o ullj, 2 ememin, QY SUANMISESU UTGISTIIL,
@sorﬁjsmasu_‘ﬂsi) SjemLow Cousmomgis  oyemind) Hleomis s Hleme  aumpe,
@msu g{r&l@msﬂ g,Lﬁ]gng&,@aa@ o md Qeinuin  Geustor(Hlb.
IIBNSTEAT  9|(PSSTET L AlgSHmSmil gl @S ws S s
GunGlsmerar Gestar(HLd.

@eonmss sllprsaflar @ns gen Ko 2 otlsnigyin
sur@pd  silpisaflem G GLmLD (Baarrﬁ,g;srﬂljsmumm cﬂ}bej,g,]n,é,mg,mm
mu@g,@uﬁ]@aaeﬁmgj @uurras sunsurrmgu FELTSaD, SHETEFSTIL
Lomid  uesTur(®  FHlumsea|n @mmrraa o 6em 7y Game @SS
slilpFaafler WS Hulsd) G g;rraaaag,smg; gOLOSS umEHng. @60
mﬁ]smmmrr&,g; g,Lﬁ]lcpaag,Qc;lﬁn gsmmg,gj Gﬂqmﬂu_lﬁu QussnisEbD, T
Fmumm Uﬂqﬁmmuu&;@m QJ,I]’IJIJ[TLL[E.IB&SU)ETTU.]LD Gurenllg@emenud FHLS),
@surb.lsmaa gmeiaa@g; RIS  THTLMLS Qg;rﬂmﬂg;gj aU(mElsaTmenT.
LOT6OATEUT 6T, 6U6TTf 1S &6iT, SHlemTLILIL & easmm)@rrasm SeoriuLg Qs
BILUS  smeEpiser, SerarssHenr  smeepiser,  Gamfleomemy s,
LD S T66VI &6 6T60T 6TEVEUITS sriflermh  Gokmes
siflpjsErseTes G Cethda oGS, s el
BOLQUDN Imers5gs SL8ls el L SHi @aumemsuls) 2 L eipllns
Gumy Bmssn Qi Geusr(hld eTearmid, @evkimas SLilpTseler
gy geoLssiuL  Gelsmor@d  eTeTmId  euedlMISH  QR(HLOCTSTS
SIfLOM6DTLD ,r_f,lsmm(ﬂsumg]UULq@aaaﬂmmgj J|MSS Qg;rrl_liﬁ,gj
QFsTeneurufled; euTsIT) usml_g,g, Lnarﬂg& gmdled gemfl @iy BLSS
meS  SUNTEERSEE ysTeS  smn  Blew  wrhumd  Hepsd
LM & & O\6IT6TaT 6TBTT H Gl
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@eonmss slprseflar @sreTaser Bhie Goussm(hiomeTey
IhiG o Leangwrsl Gury Bimssn GunGsmsTsmiu, Gesor@id. @)
2 &S sLilpTseiler q@aanﬁ]&,g; aflluor@n.  Gumi FnSsin srerLg)
@@ srifleTyTed LIS QEBITGTTGTTIJLIL@ Lf,lsmgn(ﬂsumgnl_IUL GeetoTig Ll
ety 6T SUlps  (pemunEs)  GeuafluillL aa@g,smg,g; CaTingl,
Gumy fmssn GCuHelsmTaughE HIhSGeT SWTT  Term) Lng]@g)rr@
il  giellssiu’ymsdng. @Fg Heameule @GUI'BJEIDG’: I|T&D
Gumy Anss gneiliamu Qeuafluil’ (b 2 L UTig WIS LIEDL S6maITLl  LImLpILI
fmese allusdsaamrsr — Golstor(L. IiSaiLer  sLilpjserfler
(Saarrrﬂaasma,a;m eNsg  Gussamsms BLHH  rdud iy
aarremug;maarrsn‘r Yundlsemeryn 2 Lemgwins  GomGlemersm  GousmoT(HiLd
sreorm)  SUPETH  LLOCUTma  euedlumiSsdng.  @nHul  Cures
sergl  OFssuTSHmall ummu@g@ @eomms  grems  Gumy
Psssdne Glmmbs oads  sllpr  uGdeafld  Flevevwrrer
gudyn, &5 ampejd goUOENE bLalpsms  GCunGlserer
Geuetor (M GlLosdT) SUIHT(H FULOGUTeme auedmISH e
Cal O&0aTerdng),"

The Resolution was put to vote and carried nem con.

XIll. ANNOUNCEMENTS BY HON. SPEAKER

(1) On the 11th November, 2008, Hon. the Speaker announced in the
House that the Members who desire to give notices of Cut Motions on the
First Supplementary Statement of Expenditure for the year 2008-2009 can
submit 5 Cut Motions on each Demands to the Legislative Assembly
Secretariat before 3.00 pm today (11.11.2008) as per the decision of the
Business Advisory Committee at its Meeting held on 10.11.2008.

(2) On the 11th November, 2008, Hon. the Speaker announced in the
House that request has been received from the Registrar of Anna University,
Tirunelveli for electing a Member of the Assembly to be the ex-officio Member
to the Syndicate of that University. The term of Office of the Member elected
to this University would be three years from the date of election.
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If an elected Member ceases to be a Member of the Assembly for any Serial No. Name of the Report Date of Presentation
reason, the post held by him would also lapse from that date onwards. () (2) 3)
Nomination forms could be obtained from the Secretary and filled in 1. Seventh Report of the Committee on 12th November, 2008

forms should be handed over to the Secretary, Legislative Assembly before
4.00 pm on 11.11.2008. The nomination forms would be taken up for scrutiny
at 3.00 pm on 12.11.2008 and withdrawal of nomination could be made before

Papers Laid on the Table of the House
2008-2009

4.00 pm on 12.11.2008. 2. One hundred and twenty seventh Report of 13th November, 2008
the Committee on Public Accounts
If the number of candidates are more than the actual number of 2008-2009
vacancy, then the date for election would be intimated later.
3. One hundred and twenty eighth Report of 13th November, 2008
(3) Under Rule 120 of the Tamil Nadu Legislative Assembly Rules the the Committee on Public Accounts
Members belonging to the AIADMK were expelled from the House today 2008-2009
(13.11.2008) for their misbehavior. The Hon. Speaker announced in the
House, that with reference to the request of Hon. Chief Minister and the 4.  One hundred and twenty ninth Report of the 13th November, 2008
Legislature Party Leaders of Congress, P.M.K and C.P.I (M) and the Rule 286 Committee on Public Accounts 2008-2009
of the Tamil Nadu Legislative Assembly Rules the expelled Members would
return to House and participate in the proceedings today (13.11.2008). 5. One hundred and thirtieth Report of the 13th November, 2008
Committee on Public Accounts 2008-2009
XIV. ELECTION TO STATUTORY BODIES 6. One hundred and thirty first Report of the 13th November, 2008
Committee on Public Accounts 2008-2009
On the 14th November, 2008 Hon. the Speaker announced that
Thiru N. Malairaja, Member of the Tamil Nadu Legislative Assembly has been 7. One hundred and thirty second Report of 13th November, 2008
duly elected to the Syndicate of Anna University, Tirunelveli. the Committee on Public Accounts
2008-2009
The term of office of the member will be upto 13.11.2011 and if the
Member ceases to be a Member of the Assembly for any reason the post held 8. One hundred and thirty third Report of the 13th November, 2008
by him would also lapse from that date onwards. Committee on Public Accounts 2008-2009
9. One hundred and thirty fourth Report of the 13th November, 2008
XV. PRESENTATION OF REPORTS BY THE COMMITTEES Committee on Public Accounts 2008-2009
During the period, 39 reports were presented to the House by various 10. One hundred and thirty fifth Report of the 13th November, 2008

Committees of the House as detailed below:

Committee on Public Accounts 2008-2009



13.

14.

15.

16.

17.

18.

19.

20.

One hundred and thirty sixth Report of the
Committee on Public Accounts 2008-2009

Ninety eighth Report of the Committee on
Public Undertakings 2008-2009

Ninety ninth Report of the Committee on
Public Undertakings 2008-2009

Hundredth  Report of the Committee on
Public Undertakings 2008-2009

One hundred and
Committee on
2008-2009

first Report of the
Public  Undertakings

One hundred and second Report of the
Committee  on Public  Undertakings
2008-2009

One hundred and third Report of the

Committee  on  Public  Undertakings
2008-2009

One hundred and fourth Report of the
Committee  on Public  Undertakings

2008-2009

Forty seventh Report of the Committee on
Petitions 2008-2009

Forty eighth Report of the Committee on
Petitions 2008-2009

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

22.

23.

24,

25.

26.

27.

28.

29.

30.

Forty ninth Report of the Committee on
Petitions 2008-2009

Fiftieth Report of the Committee on
Petitions 2008-2009

Fifty first Report of the Committee on
Petitions 2008-2009

Fifty second Report of the Committee on
Petitions 2008-2009

Fifty third Report of the Committee on
Petitions 2008-2009

Fifty fourth Report of the Committee on
Petitions 2008-2009

One hundred and fifth Report of the
Committee  on Public  Undertakings
2008-2009

One hundred and sixth Report of the
Committee  on Public  Undertakings
2008-2009

One hundred and seventh Report of the
Committee  on  Public  Undertakings
2008-2009

One hundred and eighth Report of the
Committee  on Public  Undertakings
2008-2009

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

13th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008



32.

33.

34.

35.

36.

37.

38.

39.

One hundred and ninth Report of the
Committee  on Public  Undertakings
2008-2009

One hundred and tenth Report of the
Committee  on  Public  Undertakings
2008-2009

One hundred and eleventh Report of the
Committee  on Public  Undertakings
2008-2009

Fifty fifth Report of the Committee on
Petitions 2008-2009

Fifty sixth Report of the Committee on
Petitions 2008-2009

Fifty seventh Report of the Committee on
Petitions 2008-2009

Fifty eighth Report of the Committee on
Petitions 2008-2009

Fifty ninth Report of the Committee on
Petitions 2008-2009

Sixtieth Report of the Committee on
Petitions 2008-2009

14th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008

14th November, 2008

During the period, 106 papers were laid on the Table of the House
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XVI. PAPERS LAID ON THE TABLE OF THE HOUSE

details of which are as follows:-

A.
B.

Statutory Rules and Orders
Reports, Notifications and Other Papers ..

Total

-000-
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